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of 1951
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of 1954
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seclinn §

{U.P. Act No. 30 of 199 1) ,

{ As passed by the Uttar Pradesh Legislature )
AN : L
_ ACT _ RO
further to amend the Uttar Pradesh Zamindari Abolition and Land Reforng; |
Act, 1950 and the Uttar Pradesh Consolidation of Holdings Act, 1953~

I 55 HereBy enacted in the Forty-second Year of the Republiggr

fndia as follows :—

CHAPTER—I] -
" Preliminary

+ 7

1. (1) This Act may be
{Ameadment) Act, 1991.

“called the Uttar Pradesh Land Léws 3

(2) Sectiodis 2 to 14 shall be deemed l_o have.come into force on Febru'arjy

19, 1991. and the remaining provisions shall come into force at once.
CHAPTER—II

Amendment of the Uttar Pradesh i,amin;iaé'i Abolition and Land Reforms
: cty 195 ' : '

2. Insection 3 of the Uttar Pradesh Zamindari Abolition and La;&d
Reforms Act, 1950, for clause (6-a), the following clause shall be substituted, .

namely (— :

“(6-a) ‘Consolidated area’ means the area in respect of which the

final consolidation scheme has been enforced under section 24 of the

Uttar Pradesh Consolidation of Holdings Act, 1953, and the notifica-." .
tion under section 4 of that Act has not been cancelled under, section 6 °

of that Act in respect of such area;”.
CHAPTER—IIT .
[ ol .
Amendment of the Uttar Pradesh Consolidation of Holdings Act, 1953

3. Insection 3 of the Uttar Pradesh Consolidation . of Holdings Act.,
1953, hereinafter in this chapter referred to as the principal Act— )

. (a) in clause (2-A), after the words and figures “the Uttai~Pradesh

Zamindari Abolition and Land Reforms Act, -1950" the words “of-
any other Law by which Zamindari System has been abolished" shall -

be inserted ;

(b) in clause (11), for the words “bhumidhar or sirdar” the words -

“bhumidhar with transferable rights or bhumidhar witly, non-transferable
rights™ shall be substitirted. ]

4. In section 4 of the principal Act, in sub-section (2), for clause '(5).;'
the following clause shall be substitured, namely ' -

“(b) Every such notification shall be published in the Gazette and. .

in a daily newspaper having circulation in the said area and shall also
be published in each unit in the said area in such manner as may
be considered appropriate™. ,

5. In section 5'of the priﬁcipal Act,
sub-clause (ii) shall be omirted.

in sub-section (1), in clause (¢)

P

» .
. : Dated Lucknow, August 22, 1991 _ 3
; ”va "IN pursuance of the provisions of clause (3)of Article 345 of ths Conslitu'u'on of 1 d‘. .
I el the Governor is pleased to order the publication of the following English t tiog 5
L, A ) T ving English translatioy . §:
"F;_' ;{ff'“i the ‘[.Tttar Pradest Bhumi Vidhi (Sanshodhan) Adhiniyam, 199} (Uttar Pradcsh Adhiniyail
"""%'"«':"J-ﬁ Sankhya 30 of 1991) as passed |y the Uttar Pradesh Legislature and assented g by i &
Iff:' iI :l- Governor on August 23, 1991, ' ‘ ' ..e‘ d
s } f_;'J;‘ THE UTTAR PRADESH LAND LAWS (AMENDMENT) ACT, 199y '.f 1

it
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6. -In saction 8 of the principal Act, in sub-section (2) after the words
'wi n{g't'he mistakes” the words, ‘‘uadisputed cases of succession” shall

. ,'m-erted .

In sectién 9 of the principal Act, in sub-section (1}, _in clause (g), in
' [‘ausc (ii), after the word ““mistakes’” the words *“‘,undisputed cases of

l.:.cgssion" shall be inserted. ‘

| [n section 9-A of the principal Act, in sub-section (1), the following

iy vis'o shall be inserted at the end, namely :

j“Provided that where the Assisiant Consolidation Qfficer, after

‘making such enquiry as he -may deem necessary, is satisfied that

‘a case of succession is undisputed, he shall dispose of the case on the
 [basis of 'such enquiry.” ,

9. In section 19-A of the principal Act, in sub-section (2) , gffer the
ds “determining its valuation”,the word “any land belonging to the State
ernment, or”’ shall be inserted. :

10. jln section 28 of ‘the [principal Act,—

{a) {in sub-section (1), for the words ‘‘may, within six months
- of the date on which the said Scheme has come into force, put the
tenure-holdér or the Land Management Committee, as the case may
~ be, in actual physical possession of the chak or lands allotted to the
- applicant,” the following words shall be substituted, namely :—

“‘may, and where any land has been allotted to the State Govern-
ment shall, without any application of the State Government,
within six months of the date on which the said Scheme - has
come into force, put the tenure-holder or the Land Management
Committee or the State Government, as the case may be, in actual
physical possession of the allotted chak or lands,”; _

- (&) in sub-section (2), after the words **Land Mané.gement ;Cém-

_ shall be inserted. '

‘11, In section 29-B of the principal Act,—
{a) in sub-section}(l), in clause (@), —

" (i) in sub-clause (i), for the word “bhumidhar” tne ~words
[“bhumidhar with transferable rights” shall be substituted;

(i) in sub-clause (ii), for the word ‘sirdar” the words
“bhugnidhar with non-transferable rights”.shall be substituted;

words “bhumidhar with transforable rights or bhumidhar with non-
transferable rights” {shall be substituted.
12. In section’29-C of the principal Act,—

* (@) in sub-section (1), affer the words “‘vested in the Gaon Sabha”
the following words shall be inserted, namely :— '

“in an area in which section 117 of the Uttar Pradesh Zamin-
dari Abolition and Land Reforms Act, 1950 applies and in the
State Government in any other area,”; :

(b) -in sub-section (2), after the words “apply to such land” the
words “vested in the Gaon Sabha’ shall bo inserred.

13 In section 46 of the principal |Act,—

L3

ot boundary” shall be inserted ;

mittee” wheraver they occur the words “‘or the State Governmant”

{b) in sub-section (3), for the words “bdhumidhar or sirdar”, the

{a) lin the marginal heading, aferr the word “survay” the words
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(&) in sub-section (1), after the word “survey” the Words o wnd
undary” shall be inserted and for the words “‘fifty rupees® tha Wc.:rg /i
“onc thousand rupees™ shall be substitured b
Ameadment o 14 In section 52 of the prinéipal Acty after sub-sectig ‘ '
o . ’ n (y .
sections?, following sub-section shall be inserted, namely :— - M, th""
) “(1-A} The notification issyed under sub-section (l.)} shaj) §
published also in daily newspaper having circulation in the arey an:
m such other manner as may be considered proper.” . L
' CHAPTER 1V ]
. Miscellanegys "
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the provisions of
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By order, | ’
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